(Open Court)

CENTRAL ADMINISTRATIVE TRIBUNAL

ALIATABAD BENCH, ALLAHABAD.

Allahabad_this_the 14th_day of geptiember 200C.

CORAM: - |Hon 'ble Mr, Rafig Uddin, Member-J
Hon'ble Mr, S, Biswas, _ Mewber-A.

Orginal Application g, 1474 of 1992.

$: 3ubhagh Chandra S/0 Jawahar Lal,

H/No. 108, Shahgang, i1lahabaa,

2. Rajendra Kumar S/CiMaluka,

R/0 Railway Hospital, Qut House Mo.427/p,
Northem Rly, Allahaba#. T

3. Gulab|Chand 3/0 Manik Chand,

R/o Rly hgspital, Out House N0 .427/9,

No rthem Railway, allahabad,

4, Ramesh Kumar S/0 Mewa Lal,
R/0 Rly. Hospital, Out House M. 457,
Northern Rly, 4llahabad,

5. Pradegp Kumar 370 Dhunoo X' R/o House No.
; 17, Muthigang
6. Dilip |Kumar 3/0 Dhunoo X [Near Sundergagg

Mandi s
7. Jitendya Xuwar S$/C Dhunoo X 4llahabad,

8. Chhedi|Lal S/0 Methailal, |
R/o0 Block|No. 456/I, Swhith Road, 41lahabad.

9. Absar Ahwad, S/0 N.|A. Siddiaoui,|

Block No, |243/B, Goods 8hed Colony, ! Allahabad,

and.esFoApplicants

Coungel faor the apclicdnﬁgi;ggi_g,gi Saxena
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1, Unign of India, bhrodgh the General Manager

NMorthern Raillway. Baroda House, New Delhi.

2o The

Railway, Allahabad.

i
Divisional Railway Man@ge£. Morthern

e |Senjor Divisional Mechanigal Wigineer,
|

Norfhern Railwsay, D.R.M. Offige, Allahabad,

e |Senior Divisioral Personng¢l Officer,

Northerrn Railwayy D.R.M, Offige, A11lahabad,
: |
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Mukg¢sh Kuwar, sqqaiwallqa Under

0. (C&W) ?brThevn Railway | ‘8mith Reaa

6., Rajendra Prﬁshadl 3afaiwalla X

‘  Under C.D.O.

75 ﬁea$qk Kumwar, $afaiwalla (C&W)
Northern Railway
8. Pappu, Safdiwalls: Smith Road
| 111ahabdd.

Y. ajal Kauwar, Safajwalla

10, Sapnjay Kumar, Safaiwalla

eeessp+ 'Respondents,

for the respondents: -Sri|V.X.Goel.

Lolose
QBRIDER (oral)
(By Fotf'ble Mr. Rafig Uddin, J.Ml)
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applicants nawely Gulab qhqnd, Rajend r=
esh Kuwar, Chhedi Lal qnﬂ'Absar A hiad

claimed that they have algo worked as

Allahabad

have annexed certificats

ave filed the pregent 0.2

Nos. 2 ands3

afaiwallas who were junior

pplicants

regarding il1légally

ent of some junior Safaiwalas and met

and also sent joint repregentation to

ities. but the same remain unanswared,

the applicantis secks the direction to

ngange them as Casual

s Northem Rajilway,

nd absorb thém as per

tions under tiwe bound

on the other

hand mwentions

that the appliicant Nos.l

Casual Safaiwalla under Cws/

6 days, 14 days, 08 days,

y respectivelly in the year

plicants have no right

f the para 2(C4 of IR®WM,

iderts haye alsoc stated that no record
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worked in the Kumbh Mela lander Aifferent seniorby
& units namely Medical unit and 1.0.W, 1t dces not

make the applicants extiflaﬂtc re-gnghge Wnder

cws/ C&W, Allahabad.
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. we Haye heard Sri K.S. gaxena,l learned
counsel fo1 the applicants and gri VJk. Goel,

|
1earned counsel for the respondents.

6. 1eatned codnsel 10T the appligant at the
Aot

out get hap stated b would not presg nig relief
for re-engpging the applicants under C . W.S/C&W ip
they are eititled, theyl mwey be enga%ed in any

anit of Railway Aépartuent of allahqbad as Casual

S

Labour.

7. 1t|1s evident f%@m the pleadings that the

applicantpg are Safaiwais and had bekn er gan ged

as Casual gafaiwala in various units including
quring the period from{1984 to Kumbh Mela.The

applicanys however, n&t wentions wﬂether their
names arg éntered in the Live Causdgl Labour

Ragister|oT not. Learned counsgel for the applicant

urged thpt the respondents way be ?irected to
yerify whether the naﬁef of the applicants have
peen enfjered in the Live Casual L hour Register
or not ani in case 1t is found, their services
can bé utilisedas Casuql Labour ad and when the

yacancy [Arose including forth coming Kumwbh Mela.
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9 igsued by c.0M.I, All=2habad akd onecof the
apoiicantfnamely Absar Ahmad was!appointed as
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to Kuwhh Mela, 88-89 and his nawe is appeared in
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